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Title: Regarding business of the house and consideration of the Ordinance.

SHRI MALLIKARJUN KHARGE (GULBARGA): Sir, two issues cannot be taken up at a time. Let this issue be first taken up. amer se@R g it stifEora
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HON. DEPUTY-SPEAKER: First you speak and then I will allow Shri Venugopal.
SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, I am on the same subject.

HON. DEPUTY-SPEAKER: I will allow you as well. Please take your seat. Now during this *Zero Hour' I am allowing one or two people. First let Shri
Kharge speak.
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SHRI RAJIV PRATAP RUDY: Is there any sequence? The leader of major Opposition talks on one issue. Then you have an issue about Andhra
Pradesh. Then the third person comes back to the same issue. Is there any sequence in this House? ...(Interruptions)

SHRI SUDIP BANDYOPADHYAY: The Minister cannot say so. ...(Interruptions)

SHRI RAJIV PRATAP RUDY: Is this a discussion on land acquisition? Once a Member has raised a matter under 'Zero Hour', the second Member
associates. You have to protect the House. ...( Inferruptions) It is not the question of giving two minutes. Precedents cannot be changed. This is not
the way the House can be run. When the hon. Member has already spoken on land acquisition, when the second Member has raised the issue about
Andhra Pradesh, how can the third Member again go back to the issue of land acquisition? Is there a sequence? ...(Interruptions) Of course, we have
to obey what you say. I understand that. But there has to be some sequence of issues in the House. How can you allow different subjects being
linked to each other to be taken up? There are precedents. This is not the correct way of doing things in the House. ...(Interruptions)

HON. DEPUTY-SPEAKER: Let him say what he wants to say. Shri Sudip Bandyopadhyay, please conclude within one minute.
SHRI SUDIP BANDYOPADHYAY : I oppose the fact that Minister is challenging your authority. ...(Interruptions)
HON. DEPUTY-SPEAKER: No, he is not challenging.

.(Interruptions)

SHRI SUDIP BANDYOPADHYAY : I will conclude in one or half a minute. ...(Inferruptions)

Land Acquisition, Rehabilitation and Resettlement Bill, 2011 was debated on the floor of the House on 29t" August, 2013. It was voted. The voting
result was, Ayes : 216 and Noes : 19. I moved an amendment. That amendment was voted. The Trinamool Congress opposed it. Our leader, Kumari
Mamata Banerjee, held a rally opposing this Ordinance, which has been introduced. We totally oppose this. We the Members of the Trinamool
Congress walk out in protest against this Ordinance.

14.14 hrs
At this stage, Shri Sudip Bandyopadhyay and some other
hon. Members left the House.



SHRI MALLIKARIJUN KHARGE: This is an Ordinance raj. We also oppose this and walk out in protest.

14.14 A% hrs
At this stage, Shri Mallikarjun Kharge and some other
hon. Members left the House.

SHRI RAJIV PRATAP RUDY: The only submission which I would like to make to the House is the statement made by the Leader of the Congress
Party in Rajya Sabha on 10.3.2015. I would like to bring it on record.

Shri Ghulam Nabi Azad who is the Leader of the Congress Party in Rajya Sabha had said: "Who stops the Government? Once we are done with the
first half of the Session, you can go for the second Ordinance and nothing will change." It is the statement made by Shri Ghulam Nabi Azad in the
other House.

It is the statement made by the leader of the Congress Party itself. So, this is just to bring facts on record of what they had to say as far as
the Ordinance is concerned. This is a legitimate act on the part of the Government to bring the Ordinance. Once an Ordinance has been brought, it
has to be positioned in the House and that is the only process which has been completed.



